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0O.A.No.760/06
ORDER DATED: 09.11.2006
Heard Mr. N.R Routray, Ld. Counsel for the
& v off. F-i)- o Applicant and Mr. S K Ojha, Ld. Standing Counsel for the

Railways; on whom a copy of this O A. has already been

0 )
‘&!rH [Z#;Q* served.

J'D The grievance of the Applicant is that he 15
5 V“J 9 k'@ &N working as St. Keyman bui getting the lower scale of pay.
M’W oK gi 4 He has approached this Tribunal under Section 19 of the

K 5 eovgeft’.

Administrative Tribunals Act, 1985 with a prayer to direct
the Respondents to refix his scale of pay from 01.01 1987

<l . " :

241 % \ﬂ/ and to pay the differential arrear salary.
| £ m JF U l’ Since the Applicant has approached this
Tribunal without exhausting the departmental remedies,
this O.A. is disposed of keeping the question of limtation
r. " I“iS'/’77Lw | ‘ iy L el
» FPPETT A rm{,lr open with order that without prejudice to the claim of

/

g{/; 9l V& . the rival parties, the Respondent No.3 should look into

the grievance of the Applicant as raised in the O.A. and
decide on the merit of the case within a period of three
months from the date of receipt of this order.

Send copies of this order, along with copies of
the O.A., to the Respondents and free copies of this order
be given to the Ld. Counsels for both the parties.
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MEMBER (ADMN.)




